" | TEM NO. 6 COURT NO. 8 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.)...... CRLMP No(s) .
6832/ 2016

(Arising out of inmpugned final judgnment and order dated 17/02/2016
in CRLA No. 428/1982 passed by the Hi gh Court of Judicature at
Al | ahabad, Lucknow Bench)

VIJAI @VIJAI SINGH AND ANR Petitioner(s)
VERSUS
STATE OF UTTAR PRADESH Respondent ( s)
CRLI\/PJ.[ ) 6832/ 2016(Wth exenption from surrendering and office
r epor

Date : 25/04/2016 This application was called on for hearing today.
CORAM : HON BLE MR. JUSTI CE N.V. RAMANA
[N CHAMBERS]

For Petitioner(s) M . Sudhir Naagar, Adv.
M. Raj Kumar Raj put, Adv.

For Respondent (s)

UPON hearing the counsel the Court nade the follow ng
ORDER

Crl.MP. No. 6832 of 2016 for exenption from surrendering

is allowed.
( SAPNA BI SHT) (S.S. R KRI SHNA)
SR P. A ASS| STANT REG STRAR
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